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the gencral purview of benefits for Adivasis
in the country: and

() if not, the reasons therefor?

THE MINISTER OF STATL IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) anc (b). The matter was considered by
the Joint Commiittee on the Scheduled Castes
and Scheduled Trites Orders (Amendment)
Biil, 1967, and has submitted its Report to
the House on the 17th November, 1969.
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